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I 	Whether it be re1r.red (w reporters or not? 
2. Whether it he circujated to rncipa Bench Centrui Administrative 

Abunal or Vh'4 
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CENTRAL ADI\I1N ISI'RATIVE 'VRII3UNA L 
CLTTACK BiN CII, CIJTTACK 

ORIGITNA.I.,  D)i I1
Al

'  ITV Tr\ 11 	 'oo ,-t1 	 IJJ.! ) 	1. j . hi 
Cuttck, this tbe024i.)ay of Jy, 2008 

CORAM: 

i:lon be Shri Justice .K. Thankappan, \ienher (J) 

i-Ion' ble Shri (. R. Mohapata, )vlember (A) 

IN THE (T&SE OF: 

Dr. Nagendra}'iuTiar Pargkll Sb of sate patitapahan Parija aged about 7 
years, a reid.ent of Dhannrod.a, PO-(I)dasingha. Dist-Cuttack,, now working 
a Cl-ief Medical Othcer , now functioning New DeffiL 

Applicant 
1-3y the Advocate(s) 	 . 	Mr. K.P.. pi 

Vs. 
Cnion of India represented thorough the Secretary to Govt. of 
India, Mimstr of H eaith md. iainiIy Welfare, Nirman. Bhawan, 
New Delhi-i 10011 
Director General of t-ieaith. Services, Nimiaii i3hawan., New Delhi. 
Union Public Service Commksion, Dholpur House, Shahajahan 
Road, New Delhi. 

4 Joint 1)irector, Central Govt. Health Scheme, A G Colony, U 

By the .i.dvocateU)......................................... 	,3 •.• 	. 
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ItiO ii: 	: 	• :i. :, All E\ 1BIP(U 

\ lhort qestion nivoives in this O.A is that vhether the 

period for which the applicant served. 4 n. ad-hoc bai can be counted 

for tn- service purposes or jiot? 

2. 	the applicant is reti:red from Cenra Ilcaith 

Seces and pri or to his appointment in Central 1-i caithServices, the 

apphc.ant was appointed on ad-hoc basis and oflicnuted as an Assistant 

\ edical Officer under the Ministry of Railways Govt. of India from 

11.1973 to 06 c. 	\ bile sewwg as such, oi se'ection made 

the JPSC, the applicant joined in the Central H eahh Services as 

edical (_)fhccu The claim of the appiicarLt is that smce he was 

apomted as As tani M edica .)f)cer arid had served for lb years 

H4U ic 	1U1'. &11 tQi)n 	in hi' i 	 rh 	nNr 	-' i - 

ad hoc bans .hou;d be counted for seriionty and other service 

1mrposes. The ajpflcant also relied on Amiexire-A]4 order passed by 

the 	:ovi.. of Jnia al loi1ig :SUCii benefit5 to SliTiliaTi. place i)TflS: 

H 

FunTITC*5e of counting illS adiioc services in the Railways from 

	

_ 	 ..... 	It I' (_• 	 f fl.1•', 	 1.' 	I 

i 	nearui WN Ulm Comm! appcar1n2, oii ethcs 

d had pe.ni.sed the records furnished in the O.A. Relin, on 

the VVIVO! I 	 5  

NOW 



ju.dement of the Principal B ench of the C .A.T passed. in O.A. 

No. 1603/07 and also the iud.gement of the Apex Court ifl SLP 

No. 1 07 14/93, the Counsel appearing for the apphcant submits that 

this O.A. has to be aJowed, 

A counter affidavIt has also been flied, for and on behalf of 

the Respondents. Relying on the counter affidavit the Ld. Counsel 

for the Respondents had. taken the stand that the case of the applicant 

is not sustainable and the order passed by,  the Authority is not liable 

to be quashed. 

On considering tie argument's on either side and the 

judgem.ent of the Apex Court and the order of the PnncpaL Bench of 

the CAT, New Delhi, the question no more exists as Integra. 

AdmiUedly,the apphcant was appointed on adhoc basis as Assistant 

Medical (,)fficer under the Railways and had worked from 05...1.1.973 

to 06 02.1979. The question. noticed has already been answered. by 

41 	 1 	1 	 . - 	T 	 - .. 

	

me Pn,ncIpa. 	Bencu ol die (...A. 	rn k.LA. No. i003io ln , r1. 

Srmabasu.iu and others Vs. t.m.on of India, and others. in the above 

jud.gement. the Central Administrative Tribunal of the Principal Bench 

had considered the question of counting the adhoc services of 

Medical Officers, who were appointeck m the i)Nk rolect  and. 

directed that they were entItled for counting of their adhoc services. 

Subsequent ty. the above order of the Central Admi.njst at we Tribu na 

nncipa1 Bench, ha been fUow?'ed in O.A. No. 1555/96 in Indian. 

'ays AJvt .....\. ,ociation and Otheis Vs. Sec.rei.iry, Ministry of 
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Adnumstratjve Tribunal, Pnrìc pal Benci, and in view of LJIC 

judgement of the Apex Court in Union of India and others Vs. Shri 

Snnavasuiu and. others, we allow this O A. 	A.ccordingjv, the 

impugned order at Annexure-A/3 dated 1122001 is hereby quashed, 

Wt1 a dechiraton that the applicant is entlt]ed to count his past 

serviu nfl adhoc basis as Assistant Med 	Offi ical 	cer for the period 

	

- 	' flOill 	'.' Li. 1Y/) 	LO 	 Uiiur.i 	11&. 	1 1[W1VS. 	 inC 

Respondents are further directed to pass appropriate orders in the 

light of the observanon and direction as above. (I)rdered accordingly. 

No order as to costs 

I Ak 
(C. RvlJA±RA) 
MEMTTR (A) 
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Tt, • T 	K. jT %:) . 
vt EM BE R(3) 


